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-AC.ENTRAL ADMINISTRATIVE TRIBUNAL

1 RARY

~ CALCUTTA BENCH 4 Ll
No. O.A. 350/01165/2017 _ Date of order: 29.11.2017 - .
Present : Hon’ble Ms. Manjula Das, Judicial Member

Hon’ble Dr. Nandita Chatterjee, Administrative Member

Lupsa Hasda,

Son of Late Dhuma Hasda,
Residing of Village - Ambari,
Post Office - Bhaispitta,
Police Station - Chopra,
District - Uttar Dinajpur,

Pin Code - 733 2017,
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4, The Post Master General,
North Bengal and Sikkim Region,
Siliguri, District - Darjeeling,
Pin Code - 733 401.

5. The Assistant Superintendent of Post Offices,
Jalpaiguri 15t Sub Division,
Post Office and P.S. - Jalpaiguri,
District - Jalpaiguri,
Pin Code - 735 101.

.. Respondents - |

For the Applicant : Mr. N. Roy, Counsel
: Md. H. Rahaman, Counsel

For the Reépondents : ‘None @ ’
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ORDER(Oral)
Per Manjula Das, Judicial Member:

By this O.A. the applicant makes a prayer f_or a direction to the
respondent authorities to issue letter of appointment in favour of the

applicant for the post of Gramin Dak Sevak Mail Carrier (GDSMC) in

Saraswatipurbagan Post Office in account with Prasannangar Sub-Office

under Jailpaigu'ri Sub-Division of District - Jalpaiguri.

2. The Ld. Counsel for the applicant submitted that in pursuan-cé to an

advertlsement he did make an: appllcatlon\lzsfore the authority with
‘tﬂ% .

relevant documents and Yhﬁg}eafte the apphéﬂaﬁéwas found suntable and

s oﬁi?A;nexu’ré % dated 29.4.2015
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- attend the office gf the Assﬂlstant~Supenn endent‘af Post Ofﬁce within seven.

S ZAY
*thggetter with cert 1 ddcuments:
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days from the date of reé’gpt ol

ik
(i) Two (2) Character certlflcatelfﬁ ’géz‘g&gd«dfﬂc/

(i) Com‘puter certificate
(i) Independent source of income

3. Itis submitted by the applicant that in response to the said letter he did

submit aII_ thé requisite papers and thereafter the Department vide letter

dated 16.5.2016 further intimated that as per pre-requisite condition, he has

to take up residence under the delivery jurisdiction, which requirement has

also been fulfilled by the applicant. The grievance of the applicant is that‘

despite fulfilling all the conditions the authority has not yet given any offer of

appointment instead he is spending the money from his own - pocket

towards the payment of rent for the Office of GDSMC. He did make
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repreestation dated 2.2.2017 which is also not responded to. We noted that
the process for appointment of GDSMC in Saraswatipurbagan, P.O. under
Prasannanagar Sub-Office under Jalpaiguri 1 Sub-Division initiated since

the early part of 2015 and on being selected the applicant was even called

for document verification vide 5" respondent's letter dated 29.4.2015 and

afterwards he was requested to fulfill prerequisite condition for taking
residence at‘delivery jurisdiction at his own vide letter dated 16.5.2016.

4.  We are unable to understand the predicament of the authority to
engage ‘the apphcant despite fulfi IIlng all conditions. His representatlon
dated 222017 has also not yet been responded by the authonty We

seriously express our dnspleﬁa&surﬁ&%ztﬁ‘eiln%eness of the respondent

several aspects \;/?\flhlﬁ'? oug t net
whims. L -
i @

5. We have heaid Ld. cs SAlffe
and materials placed b ﬁ,c;r,e u\%We are extrl
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selected and documents we‘re@sked“for 're_mehl"rn as contained in the said

letter and despite filing of repfesentation dated 2.2.2017 the Department is
sitting idle.
8. However in the interest of justice and without going into the merits of

the case and without giving any serious comment to the departmental

authority, we just direct the departmental authority to disposeé -of the -

representation dated 2.2.2017 by a reasoned and speaking order within a
period of 2 months from the date of receipt of this order.
7. It is made clear that the decision will have to be taken by the

authority which will be intimated to the applicant forthwith With a reasoned
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and speaking order.
costs.

(Dr. Nandita Chatterjee) | | | (Manjula Das)
Administrative Member Judicial Member

8. The O.A. is disposed of accordingly. No order as to

SP




